299 Papers Laid
Delhi Gazatte dated the 27th July,
1982 undersub-s=ction (2) of section
148 of the D:lhi Police Act, 1978.

[Placed in Library See No. LT-4451/82].

st o fog oo W AT awE FT
® g
(e )

WOy WERYW ;. § A HAAS FT GIE
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(Interruption)**

NOTIFICATIONS UNDER EMPLOYEES
PROVIDENT FUNDS AND MISCELLA-
NEOUS PROVISIONS ACT. 1952

The Deputy Minister in
of Labour (Shri Dharmavir)
on the Table

a copy each of the following N tificationg
(Hindi and Bhlgish v:rsions) under sub-
section (2) of section 7 of the Bnployees
Provident Funds and Miscellaneous Provi-
sions Act, 1952 :—

(1) Th: Hnployess* Family Pension
(S.c nd Amendmaznt) Schema, 1982
published i1 Notification No.G.S.R.
477 in G z:tt: Of [dia dated the
22nd May, 1982.

(2) The Employess’

: I bzg to lay

Family Pension

(Third Amendmoent) Scheme, 198 2

published in Notific “tion No, G.S.R.
530 in Ga.gtte of [adia dated the
Sth June 1952.

[Placed in Library Sce No, LT-4452/82]

Smugglers and Foreign Bxchange Mani-

pulators (Applcllate Tribunal  for
Forfeited Property) Amendment Rules,
1982 amd Statement for delay and

Notifications under
l 9‘1 -

The Depaty Ministe= in the Minlstry of
Finance (Shri  Janardhana Poolary) :
I beg 10 lay on the Table,

(1) Acopy ol the Smugglers and Foreign
- Bxchange Manipulators (Appellate

* *Not allowed,

Income Tax Act,

the Ministry -

SRAVANA 20, 1904 (SAKA)

2) A

(i) S.0.

(ii) 8.0. 2612 published in

on the Table 300

Tribunal for Forfeited Property)
Amendment Rules, 1982 (Hindi
and Bnglish versions) published
in Notification No. 8.0. 482 (B)
in Gazette of India dated the 7th
July, 1982 under sub-section (3)
of section 26 of the Smugglers
and Forcign Exchange Manjpula-
latorg (Forefeiture of Property)

stitemznt (Hindi and English

Versions) showing reasons for delay

inlaying the Notification mentioned

at (1) above.

[Placzd in library. See No, LT-4453/

82] .

(3) A copy each of the following Noti-

fications (Hindi and E-glish
versions) under section 296 of the
Income-tax Act, 1961 —

2611 published in Gazette
of Indin dated the 24th July, 1982
regarding exemption to “Drought
Prone Arets Programme Agency,
Ahmescdabad,” under section 10
(23C) of the Income tax Act,
1961 for the period covered by the
assessment yedrs 1975-76 to 1982-»3,

Gazztte
of India dated the 24th July, 1982
rcgarding excmption to ‘Sabar
matiAshram Preservationand Mem-
orial Trust’ under seotion 10
(23C) of the Incoma-tzx Act,
1961 for thz period covered by the
assessment  yeadrs 1982-83 to
1984-85,

(iii) S.0. 2614 published in Gazette

of India dated the 24th July, 1982
regarding exemption to ‘Childern’s
Little Threatre' under seztion 10
(23C) of the Indome-t1x Act, 1961
for the period covered by the
as.:;ssmvnt years 1961-82 to 1933-
19 :

(iv) 8.0. 2615 published in Gazette

India fated the'24th July, 19



301 Mess. from
regarding exemption to “Gangajali
Fund Trust” wunder section 10
(23C) of the Income-tax Act, 1961
for the period covered by the assess-
ment ycars 1978-79 to 1982-83.

(v) S.O0. 2616 published in Gazette
of India dated the 24th July,
1982  regarding exemption to
“The Ahm:dabad Textile Mills
Foundation™ under section 10 (23C)
of the Income-tax, Act 1961 for the
period covered by the assessment
years 1982-83 to 1964-85.

(vi) S.0. 2618 published in Gazietee
. of India dated the 24th July, 1982
regarding exemption to “India
Islamic Cultural Centre (Regd.)”

under section 10 (23C) of the Income.

tax, Act 1961 for the pezriod ¢overad
by the assessment years 1982-83
and 1983-84,

(vii) S.O. 2619 published in Gazettee
of India dated the 24th  July,
1982 regarding exemption to “Sir
Homi Me¢hta Charity Trust”
under scction 10 (23C) of the
Incom:-tax Act, 1961 for the
period covered by the assessment
years 1981-82 to 1982.83.

(viii) S.O. 2620 published in Gaz:tte of
Indin  dated the 24th July,
1982 regarding exemption of ‘Shri
Ram Chandra Mission’ under
section 10 (23C) of the Income-
tax Act, 1961 for theperiod covered
by the assessmant years 1982.83
to 1984-8S,

(ix) S.0. 2621 published in Gazette of
India dated the 24th July, 19{2
regarding exemption to ‘Marathi
Mission’ . under section 10-.(23C)
of the Income-tax Act, 1961 for
the period covered by the assess-
ment years 1979-80 to 1982-83

[Placed in Library. See No. LT-
4454[32] |

AUGUST 11, 1982

Rajaya Sabha 302
12.07 hrs.
(PARLIAMENTARY COMMITTEES

SUMMARY OF WORK)

SECRETARY : I beg to lay on the Tabiz
a copy of the ‘Pirliaméntary Committees—
of work' (Hindi and English versions)
pertaining to the period 1 June, 1981
to31 May 1952.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following massage reccived from the Sec-
retary-General of Rajya Sabha :—

“In accordance with the provision of
.Sub-rule (6) of rule 186 of the Rules
of Prodedure and Conduct of Business
in the Rajaya Sabha, I am directed to
return herewith the Assam Appropria-
tion (No. 2) Bill, 1982, which was passed
by the Lok Sabh at its sitting held on
the Sth August, 1982, and transmitted
to the Rajya Sabha for its recommen~
dations and to state that this House has
no recommendations to make to the
Lok Sabha in regard to the said Bill.”

= U fawiw qreem (97 ) - wesd ST,
FZY & o5 fafreet fodt qwo dto wY
ga%Y T w%ar g

(et
12.08 hrs.

COMMITIEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

Forty-eighth Report

Shri. G Lakshmanan (Madras North) :
I beg to present the, Forty-cighth Report
(H[ndl and English versions) of the Commi-
:we on anatc Mt:nbcrs Bl.us and liuo-
ut!oni



